IN THE CENTRAL ADMINISTRATIVE TRIBUMAL : HYUERABAD BENCH
AT HYBERABAD

T e R AN HAR M M M M G e el Y S el Y S S A NS e G

DATE OF ORDER : 10-09-1897,

Betwsen :-
B.Appalasuamy Reddy

ee Applicant
And

1. The Director of Postal Services, , -
P & T Department, DPS,
Visakhapatnam.

2. The Sr.Superintendent of Post
0ffices, Srikakulam Divisien,
Srikakulam,

3. B.Parasuramayya

«+ Respondents.

Counsel for the Applicant- Shri J.V.Prasad

Counsel for the Respondents @ Shri V.8himanna, CGSC

CORAM:
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
THE HON'BLE SHRI B.S5.JAI PARAMESHUAR :  MEMBER (3)

(Order per Hon'ble Shri R.Rangarajan, Membsr (A) ).
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(Order per Hon'ble Shri R.Rangarajan, fember (A) ).

—— - -

Heard Sri V.Bhimanna for the respondents., None for the

applicant,

2, The applicant in this C.A. applied for the post of EDBPM,
Lakkivalasa village, Santhabommali Mandal, Srikakulam District

in response to the notification dt.22-11-383. The Respondent No.3
was selected and the applicant’s candidature was not considered

N

fit for selection for that post.

K This 0.A. is filed to declare thsat the action of the

second responoesnt in not declaring the result of the selection
pursuant to the interviews held on 18-1-94 and the appointment

of the 3rd respondent ;s malafide, arbitrsry, illegal and oppossed
to the principles of naturel justice and violative of Articles

14 and 16 of the Lenstitution of India and to set aside the

game and to diraect the respondents 1 and 2 to act in accordaﬁce
with law while considsring the cage of the applicant for appoint-

ment to the post of BPM, Lakkivalasa village.

hadt \
4, Earlier the applicant in this Dﬁé?lso filed QA 351/89

when his cass was not considered for selsction on thébasis of

)
notification d§.2@3114@®. Earlier his name was not considered
because.of the fact that he was a Member of the Panchayat.
Fina}ly'DA 361/89 vas alloued directing the resgspondents to
consider the applications received in response to the notifica-

tion dt.27-11-88 (including the application dt.20-12-88 of the

applicant) sfresh and made the salection in accordance with the

rules. &\
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5. In pursuance of the above direction five candidates uere
considered including applicant and Respondent No.3. Respondent
No.3 in the present 0.A. was selected. The contentions "of the
applicant in this 0A gme—against the selection of Respondent No.J
are -

(i)Interview was held on 18-1-94. No select
list was issued till now. Respondent No.3
is continuad as if he has bsen s electad

regularly.

(ii)Rejection of his candidature on the basis
of non production of income certificate is
not warranted as he has produced hisoufiether’s

incae cetctificate.

(iii)The selected candidate i.e. Respendant
No.3 was involved in Criminal case and&pv~¢€_
his selection is noh=ceseect, Lvufw£A¥ .

6. A reply has been filed in this 0,A. The cantentions raised
by the applicant have been anguered in the reply. The Respondants
submit that there is not proceedure to issue a select list for the
BPM post. The selected candidate is peoetmss=o ?Epointed. There

-~

is no need to inform the applicant in regard to hiiafelectinn to

that post,
7. The above submission in our apinion is a proper, reply—to
s bhis « The applicant himszlf requested for setting

aside selection of Respondent No.3. Hence it cannot bs stated
that the applicamt is not auare of selection of Respondent No.3,

Hance this contention has no legs to stard.,/The gewmsre conten-
e %ﬁv@h“’v

tioqLis that the applicant is not 3 having the independent scurce

Bty

of income, which is the main reguisrtion for the appointment of

BPf according to D.G.Lr.No.17-104/93-ED & Trq. dt,6-12-93

L e,
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- The aspirant candidates for the post of BPM shouid ha?e ownnT:

incobime -apdethé income in the name of ‘their guardian will not make

I . :
them eligible for consideration. As.the applican t haé not produced

income
any/certificate and had produced 1ncuma certificate of his Father

his case vas not considered. This has not been controverted by

the applicant by filing a rejoinder. Hence it is tajbe he ld thagi

! . . ! - : L
the applicant has not Filed his income certificate along with
his application. Hence rejection of his candidature on that

score is valid in view of the DGs letter dt. 6-12-93.5 il

Cesad

contemigQapaﬁ-;ha_ap4ﬂﬁsiu¢ thatthe Respondent Nn.a.uas 1nuolued
QMCL&Q Cane Canmifl Qe ;

in a Criminal casibpae—naenc onsidered by the respondents. The ‘

respondents submitted that the allegations against Re spondent
: o : -

No.3 were not, severe nature. further there was difference in

the nams of Respondent No.3 and the name of the accbsed in

CC 175/95, Hence the eaidtallsgation is not found #o be realistic

gne. As this averment of the respondents is also ﬁot canfrouavted

. by the applicant, we have no other go except to sail aéa#@ruitﬁf

. - :
the reply of the respaondents. Hence thfy3sd contention adso

Fails.u gaseeLonsidering the above, we find that the applicant
| ;
has not made out a case for challénging the selectlion of Respon-

dent Na.3., Hence the 0.A. fPails. Accordingly it 'isdismissed.

8. ., No order as to costs. I

—FRRATE SHUAR ) .' (R.RANGARAJA N)
?@?qﬁff (3) Member gﬂ)
i -
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Dictated in Dpen Court.
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DA.1433/94

1a

2.

The Director of Postal Services, P & T Department, DP3,
Visakhapatnam,

The Sr.Superintendent of Post 0ffices, Srikakudam Division,
Srikakulam,

One copy to Mr.3.V.Prasad, Advocate, CAT., Hyd o

One copy to Mr.V.Bfiimanna, Addl.CGSC., CAT., Hyd.

One copy to D.R.§A), CAT., Hyd.

One duplicate copy.
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